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". | . None for the applicant. On the A ﬁ
earlier teo oc'casinns also none appeared on forn
behalf of the applicant. The case is, there=

fore, liable to be dismissed in default.
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:1"' 2 Wwe have, however, also considﬂaﬁ?éﬁf
! . v g '%
the case on its merits,on the basis of Pﬂ.&adfiﬂg%

on reccrde.

o s 3. The applicant is Group 'C' employee |
of the ReMsS. of the Postal Department. He is
| presently working as Sorting Assistant. He

appeared in a Departmentsl Fromotional
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Ist paper. It is also stated ‘Eha‘t uently
the depar'tznent announced a smma of rﬁmnjg

s . the standard in favour of S.C. and S.T. m&&-@ cui
e ates for qualifying in the Deparuaental Prm
Examination vide memo no.26/2/81-SPB I dlaii'.;e'“d” _- ;1
04.5.198 1{Annexure-2), the applicant snugh:!: f’*ar ‘“%
o § 'y the said relaxation and his application *@- o
| < P.M.G,, U.P. was forwarded to the mmpetent au
ority. Since, successive appeals remairfeun tended
he filed a <kedmpetition in the ﬁen;:ral Adnlms-J%
g tgative Tribunal, Allahabad Bench which was dis-
posedzvfuth a dlrectlon that the respondents shalk%g |
..—r consider the cazse of the applicant on the same %ﬂ b
' lines as they have done in the case of the ﬁﬁ& )
post which was ‘ﬁfq filled in Decmxber, ISOT * I 2;
¥ for the second post WthhLIlllEd @& by a bcheduled
b | Caste candidates on being Lnterd‘xanged af ter helﬂg
| ; - carried for-warded for three years and if the |
épplicant is not found unfit for such promotionj, -.
to promote him against that wvacancy with proforma
gixation. The respondents in pursuance of the i ;_{
'_ | said d:.re cuon wnaxdeﬁ the applicant and found q

'I‘ne applicant has approached thks Inbunal @"
ging the said order.
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""" reqmired emallfying stmm,
29 marks in the first paper.

TR

fill up SG/ ST vacancy by unquali fied candidataﬁ. '

The mimimum qualifying standard &or a SG £
: candidate was to obtain 33% marks in each papar‘
Ti Wi | and 38% marks in 3aggregate. The applicant f3 | "
i 8> - to secure requisite standard. |
Se e have carefully consider the ,.43
sl avements made in the O.A. and in the counter- |

affidavi t. Adnittedly, the applicant could have

been promoted only if, he Was Bound successful

ol in the departmental examination . Adni ttedly,

| T also he fsiled to secure mimimum qualifying mark-s;
in one paper and as Per rule, he could not have
been decl sred @successfulﬂﬁ?’s such, he had no

8 right to be declared successful and pmméti_aa

to the higher grade.. The application yiee ﬁlé.rer £
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fore, no merit and the same is disnissed. There

i will be no order as to costs.




